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(Secretary General) and Conduct of 
Business in Lok Sabha, I am directed to 
enclose herewith tht Appropriation (No. 4) 
Bill, 1983, as passed by Lok Sabha at its 
sitting 'held on the 16th Aungust, 1983. 
2 The Speaker has certified that this Bill is 

a Money Bill within the meaning of article 
110 of the Constitution of India." 

Sir, I lay the Bill on the Table. 

MOTION     FOR ELECTION TO THE 
INDIAN     COUNCIL    OF    AGRICUL-

TURAL  RESEARCH  SOCIETY 
THE MINISTER OF AGRICULTURE 

(RAO BIRENDRA SINGH): Mr. Deputy 
Chairman, I beg to move— 

"That in pursuance to rule 4 (vii) of the 
Rules of the Indian Council cf Agricultural 
Research Society, this House do proceed to 
elect in such manner as the Chairman may 
direct, one member from along the members 
of the House to be a member of the Indian 
Council of Agricultural Research Society." 

The question was put and the motion was 
adopted. 

THE DELHI MOTOR VEHICLES TAX-
ATION   (AMENDMENT)     BILL,  1983 

THE MINISTER OF STATE IN THE 
MINISTRY     OF     SHIPPING     AND 
TRANSPORT       (SHRI   I  Z.  R.     AN-
SARI): Sir, I move— 

"That the Bill further to amend the Delhi 
Motor Vehicles Taxation Act, 1962, as 
passed by the Lok Saba, be taken Into 
consideration.'' 

As the     honourable     Members arc-aware, 
motor veh'cles taxes are ievied and collected  

by the respective State Governments   and 
Union Territories. In the case of  Delhi the 

legislation is to be 

passed by Parliament. Delhi Administration  
has propased "revision  in  the rates specified   
in   Scheduled I ^o the Delhi   Motor  Vehicles     
Taxation  Act, 1962. as amended in 1969.   The 
rates of taxes had not revised for the last Pbout 
13  years.  While  the  present   ra;'es  of taxes 
are quite low which have remained static for 
the last 13 years,  there has been enormous 
increase in the cost of maintenance,  
construction  and development of roads to meet 
the increasing traffic demands.   In terms of the 
Delhi Motor Vehicles      Taxation Act. 1962,  
the revenues      realised through motor vehicles  
taxes   are  utilise.]   ior maintenance of roads.   
During the i<*st decade, there has also been a 
phenomenal growth in the vehicles population  
of Delhi.   As  against  two   akhs vehicles in  
1971-72, the present figure is about 6.60 lakhs.   
To meet  the increasing cost of maintenance of 
roads and  to cater to the  growing vehicles 
population, it is necessary tha    the    e-venues 
are enhanced. Besides this, the present tax rates 
in     Delhi have been found to be very low as 
compared to that tax rates in     the     
neighbouring States.   To fac:iitate proper 
movement of   inter-State  operations,   
appropriate parity in the tax      rates     among 
the States  is  required  lest  the  disparities 
should lead to distortion    of vehicles getting   
registered      in   the  low   rate States, Union 
Territories and plying at other places. 

The two important provisions of the B 11 
are the revision of tax rates ml simplification 
of the procedure for the revision of tax rates 
in future 

As far as revision of tax rates is K>Q-
cerned, the Bill envisages  an  ave-age, 
increase in the rates by abo'it 25 per 
cent over the existing rates. The im 
portant fact to be noticed i hat 
certain types of vehicles are fully ex 
cluded from the proposed increase. 
These are motor cycles, scooters, scooter 
rettes autorickshaws and t. 
Members will appreciate that this has 
been d~ne consciously to^ensure that 
comparatively weaker sections of '„he 
society are not at all put to any addi 
tional burden.   Even in respect of Mrs 

and jeeps, the increase     is graduated 
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one. cars and jeeps only with high registered 
laden weight such as two tonnes are subject to 
increase of 32 per cent on existing tax rates. 
Such cars are imported ones and are normally 
used by affluent persons. 

The tax rates on buses are by and large 
upgraded in tune with the increase in their 
maximum seating capacity. Additional 
revenues as a result of this increase in the tax 
rates is estimated to be of the order of Rs. 1.50 
crores only. 

With regard to procedure, the amendment 
introduced through the present Bill is to 
empower Delhi Administration to revise tax 
rates to the extent of 25 percent without 
reference to Parliament subject, however, to 
the con ition that the notification issued in 
exercise of the power would be placed cefor*. 
the Parliament within the prescribed time limit 
and also subject to the condition thatif a 
resolutio disapproving the increase is passed 
by the two Houses of Parliament, the increac-
w.uld cease to operate. The proposed 
amendment is only to facilities timely action in 
a situation of rapidly rising costs and in 
appreciation of the ne by the local 
administration for suitable changes. The 
proposed measures are designed to subserve 
the interest of improvement of service in 
respect of ima;ntenance of roads and of 
transport operations in the Union territory of 
Delhi. I request that these amendments may be 
passed. 

With these words, Sir, move th« motion 
that the Bill may kindly be taken to 
consideration. Thank you Sir. 

The question was proposed. 

SHW SHIVA CHANDRA JHA (Bihar):   
Sir,  I beg to move; 

"That the Bill further to amend the Delhi 
Motor Vehicles Taxation Act, 1962, be 
referred to a Select Committee of the 
Rajya Sabha con- 
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MR. DEPUTY CHAIRMAN: Mr. Sukomal 
Sen. 1 think all will follow the example set by  
Shri Surendra Mohan. 

SHRI SUKOMAL SEN (West Bengal): 
Mr. Deputy Chairman. Sir, I have nothing 
much to say on this Bill. I have only a few 
comments to make. 
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First of all, my suggestion is that in regard 
to motor cycles, scooters, etc which have been 
excluded frcm the increase of tax, I feel, 
whatever amount of tax is levied on these 
motor vehicles Ks. 20, Rs. 30, Rs. 40 or Rs. 
50, should he reduced further, and there 
should be a token licence fee on motor cycles 
scooters and small vehicles. This is my 
suggestion about (a). 

About clause 4, I am afraid, this power to 
increase the tax by 25 per cent may be 
misused by the authorities. So, I think, such 
blanket power should not be given and there 
should be sdme restriction on that so that this 
power may be used with more caution. That is 
why I feel that this clause is not properly 
drafted. This should be modified so as to 
curtail (he arbitrariness of the authorities who 
are going to use this power. 

Thirdly, I feel that this increase in taxation 
ultimately will be shifted to the common 
people, because we find that whenever a tax is 
imposed on certain items, it is shifted to the 
common people and it is they who suffer 
ultimately. Already petrol, diesel, motor parts, 
tyres and everything is under heavy duty. So 
the operators or the owners of these vehicles 
will shift the burden on the consumers, the 
common people. That is why, I feel, this 
proposed increase is not appropriate and it is 
not desirable. 

Then, Sir, the object of the increased tax, as 
the hon. Minister has stated, is increased 
efficiency of services. About that I have every 
doubt. Whenever the Government comes up 
with any proposal of additional taxation, they 
promise increased efficiency in services. But 
that never happens. So, this objective, I ami 
afraid, would not be fulfilled. This proposed 
increase in taxation will also hit the common 
people. 

That is why I object to this Bill. 
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There is one Special Mention by Shri 
Jacob. 

REFERENCE TO THE INADEQUATE 
SUPPLY    OF    RICE    FROM      THE 

CENTRAL POOL TO  KERALA 

SHRI M. M. JACOB (Kerala): Mr. Deputy 
Chairman, Sir, I am very happy that you 
granted me time. I draw the attention of the 
Government through you, Sir, to a special 
situation existing in Kerala because of the 
non-availability of adequate quantities of rise. 

Sir, Onam festival is the national festival as 
far as Kerala is concerned. The speciality 
about the Onara is that during the Onam days, 
there should be full meal to everybody even if 
one is poor. Sir, we used to get a supply of 
ration of 1,35,000 tonnes every month. During 
the last few months, the supply from the 
Central Pool is substantially reduce. So one 
request is to resume the supply of the original 
135,000 tonnes from now onwards because 
monsoon has also set in and it is a period of 
lean months and people are finding it difficult. 
Sir, t'.f :il',ernate source of our food was from 
the neighbouring States— Andhra Pradesh, 
Tamil Nadu and Karnataka. And Tamil Nadu 
is also facing difficulties. 

Andhra Pradesh and Karnataka have sealed    
their   borders.    So,    no   free 
movement of rice to KeTala is coming. That is 
a handicap for the free market operations. 
From the Central pool for inter-State purchase 
the Government of Kerala Has asked for 
permission and your Government was kind 
enough to give permission from Haryana and 
Andhra Pradesh for a smaller amount. But our 
requirement at the rate of 12 ounces per person 
per day comes to 2.20 lakh tonnes. The gap is 
60 oer cent and 40 per cent is our production. 
So, we want more facilities to" purchase from 
other States. The Food Corporation of India is 
having only 1.16 lakh tonnes as buffer stock in 
Kerala. That buffer stock must re raised to at 
least four lakh tonnes to avoid any difficulties. 

Sir. I want to mention one more point about 
this. The Reserve Bank is the credit giving 
agency for purchasing inter-State foodgrains. 
But, at the same time, the Reserve Bank has 
imposed a restriction of 18 per cent interest on 
such kind of food purchases from other Slates. 
That is a very hard thing. I request that some 
steps must be taken to reduce the interst rate 
from 18 per cent to a token of 4 per cent or 
sometlfing like that so that Kerala n-»ay not 
starve at this time. 

 

The House then adjourned for 
lunch at two minules past one of the 
clock. 

The House reassembled  after lunch at six 
minutes past two of the clock, 

Mr. Deputy Chairman; In the Chair- 


